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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE PUNE

APPEAL NO.26/2023

INTHE MATTER OF:

HAR]SHCHANDRA VITHAL Nalk

THROUGH POA VITHALNaik APPELLANT

V/s.,
THE Goa COASTAL ZONE MANAGEMENT

AUTHORITY & Ogs. RESPONDENTS

AFFIDAVIT- IN- REPLYFOR R-4

[, MR. JAYANT G, NAIK, son of Shri Govind Naik, age 46 years,
married, service, r/o Flat No.UGF-004, Building C, Pinto Ville,
Socorro, Bardez Goa 403521 (“answering respondent”), the

Respondent No.4 hereinabove on solemn affirmation state and

submit as under:-



Shivshankar Swaminathan
FOR R-4
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1. 1 say that I have read and understood the contents of the

Appeal Memo, and in response to the same, 1 seek to file the

present Affidavit- in- Reply.

. 1 categorically deny and all and singular averments made in
the application and no averments made therein shall be
deemed admitted for lack of a specific traverse, unless
specifically admitted herein. The averments which have not
specifically been dealt with and/or denied may not be taken
as having been admitted. The answering respondent dispute
the contents of the Appeal and the documents annexed

thereto, which are inconsistent with the case set out by me.

. The Appellant is guilty of supressing material facts and
documents before this Hon’ble Authority in as much as the
Appellant has supressed the fact that he is conducting a
commercial activity by running a Hotel and Restaurant n
the name & style as «QUNNY SUNRISE BEACH RESORT
LA DE SU BEACH RESORT” in the property surveyed
under Survey No.269/3, 269/4, 269/5 and 269/6 of Village

Mandrem. The Appellant has produced on record false and
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fabricated documents and using the same as genuine before
the Respondent No.1 and also before this Hon’ble Tribunal
and on this ground alone the Appeal is liable to be

dismissed.

- Further the Appellant have made various statements which
are ex-facie incorrect and contrary to the factual position,

which has been narrated hereinafter in the reply.

. The answering respondent states that before proceeding to
deal with the averments made in the captioned appeal, the
answering respondent finds it expedient to narrate a brief

conspectus of facts.

- The answering respondent states that he is the complainant
in the captioned matter and had lodged two complaints one
dated 14.01.2021 and another dated 20.01.2021 before the
Respondent No.l authority on account of massjve
environmental degradation caused by illegal construction of
Hotel and restaurant in the name & style as “SUNNY
SUNRISE BEACH RESORT LA DE SU BEACH

RESORT” in the property surveyed under Survey
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No.269/3, 269/4, 269/5 and 269/6 of Village Mandrem
carried out by Respondent No3, 4, 5 & 6 in No
Development Zone {“NDZ") and in close proximity of the
turtle nesting zone just 20 mts. From High Tide Line of the
CRZ area of Village Mandrem, Pernem Taluka, which is
clearly in violation of CRZ regulation and in violation of all

statutory requirements by the Appeliant herein.

. The answering respondent states that somewhere in the year
December 2020, he noticed a construction of a big hut and
the said hut was covered from outside with coconut leaves.
The answering respondent upon inquiry found that the said
construction was carried out by the Appellant herein and are
internally clandestinely carrying out masonry construction
work for the purpose of setting up a kitchen in respect of the
Hotel and restaurant in the name and style as “SUNNY
SUNRISE BEACH RESORT LA DE SU BEACH
RESORT” which has been illegally constructed in survey
No0.269/3, 269/4, 269/5 and 269/6 of Village Junaswada,

Mandrem, Goa.
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8. The answering respondent upon inquiry further found that
one Mr. Vishwanath Kamat had already lodged a complaint
dated 16.09.2020, before Respondent No.l in respect of
tllegal construction of beach shack with bar, illegal sand
dunes cutting, illegal construction of retaining wall and
sewage discharge in sea and illegal construction of two
storey building for commercial purpose in the property

survey No.269/3 of Village J unaswada, Mandrem, Goa.

9. The answering respondent states that on the basis of the

complaint dated 16.09.2020, Respondent No.1 carried out

:’f"_/{,:;._ F | site inspection on 06.] 1.2020 after giving notice to the
24 (INDY,
Appeilant.

Copy of the complaint dated 16.09.2020 and site inspection
report dated 06.11.2020 are annexed hereto and marked as

Annexure A Colly.

10.Respondent No. | based of the said complaint of Mr.
P Vishwanath Kamat and the site inspection report issued
Show Cause Notice cum Stop Work Orde* dated 8. | 1.2020

in the name of one Mr. Sunny and Mr. Birla.

e
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11.The answering respondent states that Sunny and Birla

replied to the said notice vide reply dated 23.11.2020,
stating that they are not doing any business in the property
bearing Survey No.269/3 of Village Mandrem and they
have no nexus to the said property and informed that the said
property belongs 10 Harishchandra Vithal Naik and his

children and requested to discharge the said notice.

Copy of the Show Cause Notice cum Stop Work Order

dated 18.11.2020 and reply dated 23.1 1.2020 are annexed

hereto and marked as Annexure B Colly.

12.This authority based on the representation made by the said
Sunny and Birla issued fresh Show Cause Notice cum Stop
Work Order dated 02.12.2020, in the name of Appellant
who is the father of one Vithal Naik for illegal construction
of beach shack with bar, illegal cutting of sand dunes, illegal
construction of retaining wall and sewage discharge in the
sea and also illegal construction of two storey building for
commercial purpose in survey No0.269/3 of Village

Mandrem. The answering respondent states that since the
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Appellant continued their iflegal construction even after the
proceeding pending before the Respondent No.1 and upon
also coming to the knowledge that said Vishwanath Kamat
had abandon the matter; the answering respondent filed a
complaint dated 14.01.2021 before the Respondent No.1,
bringing to their notice the illegal construction in addition
to which were brought by said Vishwanath Kamat. The
answering respondent states that since this authority did not
initiate any action on the said complaint; answering

respondent had to file an intervention application in the said

proceeding and accordingly participated in the proceedings
before this authority.

Copy of the Show Cause Notice cum Stop Work Order
dated 02.12.2020 is annexed hereto and marked as

Annexure C,

13.Further, the answering respondent upon inquiry came to

know that the illegal construction of the said hotel and

/ restaurant has also been spread over in the adjoining
property i.e. survey No0.269/4, 269/5 & 269/6 by the

Appellant and therefore the answering respondent lodged

@@
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another complaint dated 20.01.2021, bringing the said fact
to the notice of this authority in respect to illegal
construction in survey No.269/4, 269/5 & 269/6.

Copy of the Complaint dated 14.01.2021 and 20.01.2021 is

annexed hereto and marked as Annexure D.

14.The answering respondent states that the aforesaid iilegal
construction of Hotel of (G+2) storied building is being
presently used for commercial purposes and the same can
be easily seen from various travel booking website on which
the same is marketed under name and style as “SUNNY
SUNRISE BEACH RESORT LA DE SU BEACH

RESORT”.

Photographs of various travel booking website is annexed

hereto and marked as Annexure E.

15.1t is pertinent to mention that during site inspection carried
by this authority on 16.11.2020, apart from the illegal
construction in survey No.269/3, this authority also noticed
another illegal construction of two storey building on the

adjoining property bearing survey No.269/4, 269/5 and

i
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269/6, which illegal construction is also carried by the
Appellant. Relevant portion of the said inspection report is

reproduced herein under:-

“In addition to the shack, it is also observed at site a under
construction tow-storey building landscaping blocks and
compound wall. The adjoining plot indicates that this area
could have been a coastal sand dune eco-system, which is
now damaged.

Surveyors have done the survey work of the complaint site
and will submit their findings. The new building which is
being constructed at site has not been surveyed since this
was not part of the complaint. It is recommended to
ascertain legality of this construction to through a proper
survey.”

16.1t is respectfully submitted that the following violations has

been found in the inspection report:-

Name of Type of Distance
violator/alleged construction from HTL
violator
Shri Illegal  construction | Within NDZ
. Harishchandra of beach shack with
Vithal Najk bar, illegally cut the
sand dunes, illegal
construction of

. retaining wall and
sewage discharge in

sea. [llegal

construction of two|

e A
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[ storey building for‘ |

commercial purpose. \

17.The answering states that the additional illegal construction
carried out by the Appellant are the extension of the said
hotel and restaurant which has been illegally constructed by
the said Appellant adjoining property bearing Survey
No0.269/4, 269/5 and 269/6 without obtaining permission

from this authority.

18.The answering respondent states that during the course of
hearing before the Respondent No.1, the Appellant filed his
reply to the Show Cause Notice cum Stop Work Order dated
02.12.2020, vide its reply dated 27.01.2021, interalia
denicd of carrying out any illegal construction of two multi
storey building within NDZ area in survey No0.269/3 and
relied upon certain documents i.e. house tax receipt,
permission for construction etc.
Copy of the reply dated 27.01.2021 is annexed hereto and

marked as Annexure F.

W
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19.The answering respondent states that in the said reply the
Appellant relied on one house tax receipt wherein no house
number or survey number is mentioned and further claimed
that he had sought permission to repair the structure in
question from Village Panchayat Mandrem and accordingly
relied upon various permission of repairs and contented that

CRZ regulation does not apply to them.

20.The answering respondent states that he had made an
application under the RTI Act dated 24.06.2022, before the
Village Panchayat of Mandrem for seeking information in
respect to the documents relied by the Appellant i.e. the
house tax receipt and the copies of permission for repairs

and to the shock and surprise of the answering respondent,

as the information received under RTI, H. No. 444/ , 44472,
444/3 and 444/4 is not registered in the Village Panchayat

record.

21.Further the RTI record revealed that as per the construction
license register permission dated 16.10.1986 bearing

reference No. VPM/PER/NOC/86-87/94 is not issued by the



102

Panchayat. Similarly, as per the construction license register
permission No. 9/90-91, dated 07.09.1 990 bearing reference
No. VPM/PER/NOC/1990-1991/585 for house No. 444/2,
444/3 & 444/4 in Survey No. 269/3 is not issued by the
Panchayat. Further as per the construction license register.
The permission for repair dated 25.05.1986 bearing
reference No. VPM/HVN/ permission/86-87/74 for house
No. 444/1 is not issued by the Panchayat. Similarly, as per
the construction license register. The permission for repair
dated 04.06.1986 bearing reference No. VPM/HVN/
permission/86-87/333 for house No. 444/1, 444/2, 444/3 &
444/4 is not issued by the Panchayat. The aforesaid tact has
been completely concealed by the Appellant before this
tribunal. The answering respondent by way of an
application for additional documents placed the aforesaid

documents on record before the authority.

The copy of the application under RTI Act and reply
received under RTI are annexed hereto and marked as

Annexure —G Colly.
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22.Further during the course of arguments, the Appellant also
produced on record a copy of resolution book. During the
argument he was asked to show the house number or the
survey number in respect to the subject matter property. The
Appellant was unable to show the same as the same was not
mentioned in the said document. It is pertinent to note that
a careful reading of the document would reveal that there is
manipulation done with the document by over writing and
adding para in between to show some document in favour

of the Appellant.

23.From the aforementioned information it is clear that the
documents produced by the Appellant before the
Respondent No.1 are false and fabricated documents placed

on record with intention to mislead authority.

24. The Respondent No.l has carefully considered both the
documents produced on record and came to the conclusion
that the Appellant failed to show that the structure in
question was existence prior to the appointed date of CRZ

notification.



104

Having set out the brief conspectus of facts as aforesaid, |
shall now proceed to deal with the contents of the said
Appeal parawise and the same are traversed in seriatim as

under;

25.With reference to the contents of para.l of the captioned
Appeal [ state that the contents therein are denied and the
appellant is put to strict proof thereof. 1t is true that the
property bearing No. 269/3, 269,4, 269,5, 269,6 of Village
Mandrem belong to the Appellant however it is specifically
denied that there existed three structures belonging to the
Appellant. It is specifically denied that the appellant

obtained permissions and approvals as required by the

prevailing laws in force.

26.The Appellant is running a commercial activity and initially
somewhere in December 2020, construction of a big hut and
the said hut was covered from outside with coconut leaves.
The answering respondent upon inquiry found that the said

construction was carried out by the Appellant herein and are



105

internally clandestinely carrying out masonry construction
work for the purpose of setting up a kitchen in respect of the
Hotel and restaurant in the name and style as “SUNNY
SUNRISE BEACH RESORT LA DE SU BEACH
RESORT” which has been illegally constructed in survey
No0.269/3, 269/4, 269/5 and 269/6 of Village Junaswada,

Mandrem, Goa.

27.With reference to the contents of para.2 of the captioned
Appeal I state that the contents therein are denied and the
appellant is put to strict proof thereof. It is specifically
denied that the structure in question is registered with the
Village Panchayat of Mandrem for the purpose of
assessment of house tax. The RTI information obtained by

the answering respondent from the Village Panchayat

Mandrem revealed that the H. No. 444/2, 444/3 and 444/4

is not registered in the Village Panchayat record.

28. With reference to the contents of para. 3, 4, 5, 6, 7, 8, 9,
10, 11, 12, 13, 14 of the captioned Appeal I state that the
contents therein are denied and the appellant is put to strict

proof thereof. The answering respondent once again
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reiterate that the Appellant is guilty of supressing material
facts from this Hon’ble Tribunal in as much as the Appellant
has supressed the fact that he is conducting a commercial
activity by running a Hotel and Restaurant in the name &
style as “SUNNY SUNRISE BEACH RESORT LA DE SU
BEACH RESORT?” in the property surveyed under Survey
No0.269/3, 269/4, 269/5 and 269/6 of Village Mandrem. It
is pertinent to mention that the RTI information received by
the answering respondent revealed that as per the
construction license register permission dated 16.10.1986
bearing reference No. VPM/PER/NOC/86-87/94 is not
issued by the Panchayat. Similarly, as per the construction
license register permission No. 9/90-91, dated 07.09.1990
bearing reference No. VPM/PER/NOC/1990-1991/585 for
house No. 444/2, 444/3 & 444/4 in Survey No. 269/3 1s not
issued by the Panchayat. Further as per the construction
license register. The permission for repair dated 25.05.1986
bearing reference No. VPM/HVN/ permission/86-87/74 for
house No. 444/1 is not issued by the Panchayat. Similarly,
as per the construction license register. The permission for

repair dated 04.06.1986 bearing reference No. VPM/HVN/

%&/
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permission/86-87/333 for house No. 444/1, 444/2, 444/3 &
444/4 is not issued by the Panchayat. The aforesaid fact has
been completely concealed by the Appellant before this
tribunal.  The answering respondent by way of an
application for additional documents placed the aforesaid

documents on record before the authority.

29. It is specifically denied that two storey building is an
existing structure prior to the appointed date of the CRZ
notification. The Appellant started constructing the said
building only in the month of December 2020 and
conducting a commercial activity by running a Hotel and
Restaurant in the name & style as “SUNNY SUNRISE
BEACH RESORT LA DE SU BEACH RESORT” in the

property surveyed under Survey No.269/3, 269/4, 269/5 and

269/6 of Village Mandrem.

30.Further the inspection report dated 16.11.2020 of the
Respondent No.1 clearly shows apart from the illegal
construction in survey No.269/3, they also noticed another
illegal construction of two storey building on the adjoining

property bearing survey No.269/4, 269/5 and 269/6, which

g
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illegal construction is also carried by the Appellant.
Relevant portion of the said inspection report is reproduced

herein under:-

“In addition to the shack, it is also observed at sife a under
construction tow-storey building landscaping blocks and
compound wall. The adjoining plotindicates that this area
could have been a coastal sand dune eco-system, which is
now damaged.

Surveyors have done the survey work of the complaint site
and will submit their findings. The new building which is
being constructed at site has not been surveyed since this
was not part of the complaint. It is recommended fo
ascertain legality of this construction to through a proper
survey.”

31.The contents of ground no. 1, 11, 111 are bereft of any iota of
merits and hence denied. The Respondent No.1 has given a
detailed order vide its Order dated 15.03.2023 and requires
no interference. The Respondent No.I has carefully

considered both the documents produced on record and

came to the conclusion that the Appellant failed to show that RS
the structure in question was existence prior to the appointed

date.
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32. The contents of ground no. 1V, V, VI, VII, are bereft of
any iota of merits and hence denied. It is pertinent to note
that there was no occasion for the Respondent No.I to set
inquiry in respect to documents produced on record by the
Appeliant and the same were relied upon by the Appellant
himself. The authority is not sitting as an inquiry agency. It
was for the Appellant to prove his case with relevant
documents which the appellant failed. The Appellant cannot
now come and say that the documents were not considered
by the Respondent No.1. The Respondent No.1 at page 3
para 4 of the order has clearly given reason for rejecting the
document i.e. plan produced by the appellant as under:

“ The authority perused the plan and rejected relying on
the plan as the plan did not have any signature from the
concerned Government Department. There is no date

mentioned on the plan and that it also did not bear the

signature of the owner. The Authority granted time to the
respondent to take instructions and to come on the
documents to prove that the structure is prior to 1991”.
From the above it is clear that the authority had applied its

mind and gave a proper reason not to consider the

N
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document. It was for the Appellant to prove his case by

producing correct document which he failed to do.

33.The contents of ground no. VIIL, IX are bereft of any iota of
merits and hence denied. The documents under RTI Act are
presumed to be genuine documents and in the present case
in hand, the said documents clearly revealed that H. No.
444/2, 444/3 and 444/4 is not registered in the Village
Panchayat record and therefore question of giving
permission does not even arise and hence there was no
occasion for the Respondent No.1 to call upon the office of

the Panchayat for verification. It was for the Appeliant to do

the exercise of producing genuine documents in support of ‘e ARY
‘ PAY
his case which he failed to do so. The Respondent No.1 has K| - Reg.
_ - . O
given proper reason for issuing the demolition order as the 3
SN __,"?‘E_
. : : . Rt
Appellant failed to prove the existence of the structure prior e

to 1991.

34, The contents of ground no. X & XI are bereft of any iota
of merits and hence denied. It is once reiterated that the

Respondent No.1 after perusing the document on record
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from the Appellant as well as answering respondent rightly
came to the conclusion that the Appellant failed to prove the
existence of the structure prior to 1991. The Respondent
no.1 had given enough opportunity to the Appellant to prove
his case however he has failed to do so. The Order of the
Respondent No. | is a reasoned order and need not require

interference.

35.1 say that the present appeal is without any merits or

substance and should be dismissed with exemplary cost.

36.1 say that what is stated by me in paragraphs
.................................................... are true to my
own knowledge and what is stated in the remaining
Paragraphs, namely para

................................................ is in the nature of

legal submissions and/or inferences of facts, which I believe

to be true.
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Solemnly affirmed at Panaji-Goa, on

this D—['e day of July, 2023 &\

DEPONENT

Identified by me:

LOLEMNLY AFFIRMED ANN VERIFIED
SEFORE fME BY . Jofant . AT
WHO IS IDENTIFiE. ) SEFORE / ME

T et 1997 60 6] 020

VRN > VIVIA P S 2 X
WHOM | KNOW ¥
SERIAI No.J452.6. DATED %[9)}

N AT TISWADI TALUKA
STATE OF GOA-INDIA
- i SUPEES 16T e, No. 382,14
DATED 19/9/2014

NOTARIAL 1 | NOTARIAL |
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—H Ptd (OJD\J

Ph. No.: 8767546973 Date: 16/09/202¢

To,

The Member Secretary
Office of GCZMA
Porvorim Goa

Sub.: Tlegal Beach Shack with Bar, Sand Dunes cutting retaining

have started illegal beach shacks in private properties within 50 mrs.
From HTL from last season that g 2019-2020.

One of them ig at Junaswada Mandge run by RAJESHKUMAR
MEHRA (SUNNY) and hig brother SUDESHKUMAR MEHRA
(Billa) both resident of Jammy State,

survey No.269/3 situated at Junaswada, Mandre Beach at Pernem

Taluka. This Property has shown in o I& Xtv a5 tenanted
property where only agriculture activitjes are permitted and not any
restaurant and hote| activities,

This people are running illega], unauthorised begeh shack without

obtainjng any permissions either from GCZMA, Toutism Department,
Goa Pollution Contro] Board, Gram Panchayat, etc,

They are running this illegal restaurant (shack) with Bar from 2019-2¢
till date,

Complaint was filed 10 this authority about this illegal shack last year
is November 2019. -

113
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They are also running illegal liquor bar in the same shack.

Illegal electricity is taken to this shack by tapping from another house
which is in different survey No.

They have also cut the sand dunes which is still going on to level the
property.

They are also building concrete retaining wall towards seaside which
is going on.

We would also like to say that they are discharging kitchen waste and
sewage in sea water.

We request you to take necessary steps to stop and demolish such
illegal shack and illegal activities.

We Goans are tacing. problems where more than 65 Goan shack
owners are facing problem of the demolition of the shacks and also we

have been fined more than 1 to 2 laklis as penalty because of violation
of CRZ Norns.

And outsiders are blindly doing illegal business of the beach shacks,

huts, cottages without taking differing permissions from different
departments.

We are attaching photograph of the illegal Restaurant/Shack and aiso [
& X1V form.

I-.Iope Your authority will do the needfiy].

Yours faithfully,

Sd/-
16/09/2020
(Vishwanath Kamat Dessai)
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Copy 1o

1. Goa Tourism Department
Patto, Panjim Goa

2. Goa Pollutiop Control Board,
Saligao Goa.

3. Wild Life and Eco Tourism
Mirama Goa,
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Annexyre 1A

GOA COASTAL ZONE MANAGEMENT'AUTHOIUTY
C/o Department of Scienge, Technology and Environment (Govt. of Gon)
1** floor, Pt. DeeanE/aI Upadhyay Bhavan, Pundalik Nagar, Alto, ‘
Porvorim, Bordéz- Gor-403 521, Phone: (0832) 2416561

\WWW.czing. goa.gov. in
RefNo.GCIMA/N [TLIE GhpL]Ag o [S2.fjon Dated: 1& {11/2020

SHOW CAUSE NOTICE CUM $'rop WORK ORDER IS ISSUED UNDER SECTION 3
OF THE ENVIRONMENT (PROTECTION) ACT, 1986, READ WITH RULE 4 OF TIE
ENVIRONMENT (PROTECTION) RULES, 1986. !

WHEREAS, the Goa Coastal Zone Management Alit_hoﬁty (hereinafier referred
to as ‘the GCZMA' in short)-has been constituted by the Ministry of Environment &
Forests (MokF), Government ol India Ppursuant to the directions of the Hon’ble Supreme
Court of Indin to deal, inter alip, with violation of the Costal Regulation Zone (CRZ)
Naotification 2011 and implemeniztion of the CRZ Natification.

WHEREAS, the Of fice of the Goa Coestal Zone Management  Authority
(hereinafter referred as ‘the GCZMA’ in short) had received a complaint from
Vishwanath Kamat Desgai wherein it has been submitted Rajesh Kumar Mehea (sunny) and
Sudesh Kumiar Mehra {(Billa) have carried out illegal construction of beach shack with bar,
illepal sand dunes cutting, illegal construction of retaining wall and sewage dischiarge in sen,
Nlegal construction of Two storey buikiing for commcrciql__purgnsc in the property bearing

survey no 26973, of Village Junaswada, Mandrem, Pemeny, Goa. (Enclosed Copy of the
complamni)

AND WHEREAS, upos receipt of the Complaint the GCZMA carried out u siie

Inspection, on 06/} 1/2020; and;a submitted the report to this Authority. (Erclosed Copy
of the report) -

AND WHEREAS, upon receipt of the Complaint and the report fron the Expert
Membazr, the following alleg:lid illegal construetion resulting in blatant and serious

violatien of CRZ Notification 3011 is noticed. The details of the violations are indicated
here below:- I

Sr | Name of the Survey No.
No | Party/alleged Village
violator

Type of Construction Distance
from HTL

1. 1 Rajesh Kumar Survey Nb/ illegal crnstruction of beach shack with | Within NDZ
Mechra (sunny) | 26973 bar, illegaily cut the sand dunes;

2. | Sudesh Kumar | Junas wads { Hlegal constryetion of retafning wall and
Mehra (Bilt) Mandrem Sewage disciarge in sen. '

llegal  construction of Two  storey

building tro commercial purpose.
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AND WHEREAS, as per the CRZ, Notificution, 2011; the entire belt of 100 mits,

* - from the High Tide Line (HTL} of river and 200mts. from the HTL from the sea is

designated as the No Development Zone(NDZ) and hence no construction/develgpment
whatsoever are permissible in the said belt;

AND WHEREAS, the alleged illegal construction is highly detrimental to the
Coastal ecosystem / riverine c:'.cosystem. Further it is observed ihat you have not
oblained any prior ap.prova] of the GCZMA for the purpose of alleged constryction as
required under the CRZ Notification 1991/2011.

NOW THEREFORE, in exercise of the powers conferred by sestion 5 of the
Eavironment (Protection) Act, 1986 read with sub-rule (3) (a) of nule 4 of the
Environment (Protection) Rules, 1986, delegated 1o the GCZMA, the GCZMA hereby
directs you to STOP WORK with immediate effect and SHOW CAUSE as 1o why a
direction to demolish the structures and to restore the Jand to its original condition shoyld
not be issued to you. Further, yop are directed 1o ensure that no civil work of whatsoever
kind and nature is carried out at sajd site.

FURTHER TAKE NOTE THAT, you are required to fle your reply on
alongwith  compliance report and  produce constmclionr‘rcconslmction.'rcpair
licencefapprovals, if any, issued-by the cencerned Authorities including GCZAMA along
with approved plan, as also documents to show the title to the Office of the GCZMA,
having its Office at 19 Floor, I, Deendayel Upadhyay Bhavan, Pundalit Nagar, Alwo,

Porvorim, Bardez- Goa on of before 23/11/24%9 apd remain oresent for o versongl

. hearing on the 26/i1/2020 at 0._'3.30n.ri1 at the 2° Floor. Conference Hall. Secretariat,

Porverim, Goa Seereterint, Pprvorim, Goa, Take nots that if you fail to submit your
reply along with the required dpeumets, the GCZMA will come to the conclusion that
you have no justification 1o carry out its activities as above stated and ihe Authority shali
proceed to issue final dircctions to you in this regard without any further notice whijch

inter alia includes order of dam’olilipn of structures, disconnection of water / pawer

supply ete,
o
: e
{Dasharath | Redkar)
Member Secret: 1
Enc: As abovs nber Secretury (GCZMA) {

To
\,}/ Rajesh Kumer Mehra (sunny) e
2} Sudesh Kumar Mehra (Bitla) both resident of Jun
served by the Secretary, Village Panchayat of Mand

as wadg, Mandrent, Pemeim Goa to be
¢, Fumcin Goa ’

N e

e e 0
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Lt at

Copy to:

1. The Collector & District Magisteate (Norih), Office of the Collector (North),
Collectorate Building, Pgnaji-Goa... for infonmanon and necessary action,

2. The Dy.Collector & SDO of Pernem, Goa....... who is required to enforee these

directions and ensure that no wark is carried out at site, other than in accordance
with law.

3. The Secretary, Village Panchayat of Mandvem, fiEsgdonGoa....... who is
required to serve the Notice and enforce these directions and ensure that no work

is carried out at site and also initiate action under the Goa-Panchayat Raj Act, 1994
and to report the compliance to the GCZMA.,

.
- 4. VISITWANATIT KAMAT DESSAL, resident of Madlamaj Mandrem, Pener
© Goa 403527.




B
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o M Pl Inspection report of Mlapnl beac) shoek with bor, sani dures cutting, retaining wall ang
wo ) stwape dis‘ehmj'ge i1i sea water in Suirvey humber 269/3, Mandren Junasiada

06/11/2011

" -
o As per e nofiee NO. ‘GCZMANALLE-COMPL/20.21/53/74; deted. 13.10.2020, The
@ _;.)-y" undersigoed Member of the GCZMA zlong with My Devendra Geonkar, Mr. Satishkumar
) ni Naik, FS of: GCZMA, Mr. Rejesh Harmalkar snd Mr. Mandar Fada visited the respective sjjug

S ©3 06.11.2011 anid cirried out insnizcrions from 01:45 pmy,

‘The respondents Ware 1ot present gt the site, No documentg Wwate produced (o prove that the
shack ig legal Ty addition (o (e shack, it iz also obesrved oy gite o under construction twa-story
building, landscaping blocks, and a compowig wall, The adjoining plot indiceres that this area
could havs heey a'coasth) sand dune Eco-systemn, which is now drmaged,

Surveyorg have done the survey work: of tha complant sitd fad vl submit their findings The
new building which js Being constructed o stte has gne besn surveyed sinee this Was not pan
of the complaing. T j¢ recommended to ascertam apclity of tigs construction ten throuyh a
pioper survey.

Mr. Mahegh Patil, Expent Member GCZMA coulg not atend the site inspéction dee to priar
cOmmitnegs.

Mr. Flnvimg foes Miranda, Expart Memher GCIMA was &lso presen; dunng (he site
inspeciian He a5 not formaljy part of the inspecticn tenm

Sujeetkumar Dongre
Experl Mamber
GCzMA

B SR TR



————

123
. ) 1 . l C
Ahnex ure ¢ WEE O
ket e — e S W2 (e @ g- ey
e :! 0 ‘ —————
» ; © Member Secratary o
RS ) ’G_.('_:.Z.'M.A-l & A
- Inward No,.. .2-9'&‘3' w’ﬁ‘
! A Zﬁ"r?“:-z.ﬁu
. Da}B_......... “?n'"' \)°+ K ;?J |
; F"rp'm, _ ' ' ) ﬁ\“? Date: -23/11 ]2020 ' :
Shri _Ra;]'r-‘é.h Kumar Me?lra

Shri 8udesh kumar M,t}h.ra.‘ -

Juinas Wado, " .

Mandrem, Pema;:_fx:l-Goq. )\)\_

To,

The Goa,C_oastal Zone 'Managen;q_nt Authority,
C/o. Departmcnt_: of écji’cnce, :
Technology ang Environment (Govt, of Goa),

" 15t Flogr, pt. Df_-f.:zdayqi Upadhyay Bhavan,

Pundalik Nagar, Alto, Porvarim,

-Bardez-Goa.

Sub:. Reply to the Notice dated 18/11/2005 bearing Ref ng,

Sir,

1. The Undersignch raises the following preliminary objection to

" the present SHow Cause Notice under reply:

GCZhA/ N/ILL—E.‘.—COEEPL/2D20-21/52/1C 1.

a. The

undersigned in ge much as the  structure pL g
}in;!er;ﬁg;'ilegi#fv sitnated at Survey No. 26973 of Village
Mandrem; Ggg
Harischandra Vithal Najk and his sons, Hewever, your !

office Lag wrongly served the above gy

Notice Cum Stop W

Shafv Cause Natice ig wrongly addressed to the

A

9@‘\) \)&M(Frw

e ——— b e,

is owned ang Possessed by gh,q.

hject Show Cause

ork Order in terms of Secton 3.0f the
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Place: - Porvoriijoe.

Daté: - 23/ 11/'2'0520
I R i

e - .- e U e b T —

Environmernt [Protectmn] Act 1986 rcad W1th Rule 4 of

'thc Envxro;unent [Protecuon] Rulcs 1986

LIt s state!d that. the unders:gned are neuther in the

busmess of any nature ajong the coast oi' Mandrem and_ i

Mo:jun an}d are not related to. thc owners of the sa:dl

property b{zanng survcy No.269/3 of vnllagt. Ma.ndrem It
is further stated that we having no nexus to the said
property héreby handover the above subject Norice Cum
Order bcfore this Authonty Thc undersxgncd \\uuld like
to fumlsh thls Authont'y w;th detaxla of the individual
namely Sh;l. Harischandra Vithgl'N_ai}_c and his children
occupy nnd own thle said property having their residentia)
address at H.No.10, Junas Wada, Mar.drem, Perneim,

Goea.

- Kindly find enclosed the ariginal copy of Show Cause

Noice Cum Order dated 18;11/2020. The undersigned
Tequest thn Authority that they be Gischarged and the
said Show Ca.U.SC Notice Cum Order may be served on the
owners of tlhe said property.

1
t

b N

B
@%/&r% | )

Shri Rajesh Kumar Mehrg

-

Sudesh Kumar Mehra

;i

4
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. et cem

w008 Ol the Hon
Court of India to deal, inter alia, wiik Violation' of the Costal Regylatigh

. complaing)

- Inspection, on 06/11/2020; and a subfnitid e repory to'this Auth
g bflherepora‘_- " L R

Bhayen, Pusdll Nagar Al
21 g, 0632) 21561+
gagovin.. .y L id

3

g SR i S0
L . Dated: 81/11/2020 - i

ROTECTION) ACT, 1930, 1)

10 85 “the GCZMA” in short) has beerr sght tufed b try
Forests (MoEF), Govérnment of‘}ndi_h’_pﬁ;s_ﬁqﬁi to, l:hc:r rections ‘6f th
Notification 2011 aid irplementifign SFttié ORZ Notificgtion. -

~

it IF L

WHEREAS, the Office of the Gog Cosstal Zone' Ma

(hercinafier referred as ‘the GCzZMA’ m ‘;shaftj'"f:iiacl','}récci.\};é

1

ZM A cifried out g site ¥
ty: kEnélosed C_'apy' g

AND WHEREAS, ipoirécia o fhe Compiind i cle
; i 3 oy
or1

-

COMPL/20-21/52/1041 dateq 18/11/2020
Kumar Mehra (Billa),

wrongly served upon him and that the Property bearing survey no 269/3 of Village .

Mandrem does not belong 1o him but belb_ng._v fo one Mr. Harichgndra .Ngik and the

“notice be issued 1o him",
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Sons. He further Stated that the

have alsg furnisheqd the addr
23/1!/2020)

violations are indicated here b'clow_:'-__. TR

Name of the Survey No; [ 3
Pa.rty/alleged Village G

violator

AND WHEREAS.
Coastal ecosyster, tiverine. ecosyste Further
obtained any prior approyy] of

e aléged ilegal congtruegop is highly,
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FURTHER TAKE NOTE THAT you are regun-ed to' F le your 'regly o’
alongwith compliance report and produce cpnstructlon/reconSh-ucuon/repanr

.....

hcencelapprovals if afly, issued by the concerned Authontxes lncludmg GCZMA .along

with approved plan, as also documents to show the t:tle to ‘the Ofﬁce of the GCZMA, £

having its Office gt 1* Floor, Pt. Deendnyal Upadhy
Porvorim, Bardez. Goa on or before 08/12/2 2 a
on the 10/12[2020 at

submit your reply along wzth the* reqmred doeuments the GCZMA

notice which inter alia includeg order of demolmon of structures, dlsconnectlon of water /

Power supply etc, - i M
(Dashara Rcdkar)
‘Member Secretary {GGZMA)
Encl: As above o [ c,
To,

1) Shri Harichangra Vithal Naik, resident of House No. 10, Junas ‘Wada, Mandrem,
Pernem Goa _ . : ; et ST i N,

ey [ A eyl y g A
) i v ¥ | B i
Co to: ) : r .. T e oo ; 4, .5‘ R, _.-__: .

1. The Collector& Dlstrict Magistrate (North), Oﬂ' jee of the Co!lecfor (Norph)
Collectorate Building, Panaji-Goa. . . for infonnanorr arid n necessary actxon :

2. The Dy.Collector & SDO of Pernem, Goa....;.. who is requu-ed to enforce these
directions and ensure that no work is'carried- out at site, ather than in, &ccordance
with law '

3. The Secretary, Village Panchayat - of Mandrem, Wﬁod.i..l..fwﬁo is

required to serve phe Notice and supmiy report of service, Further to enforce these

Goa 403527,

: . . :-_ L et .._d_: ._.._ ::7':'. o -f o "".:__'.: ..l‘ . .:_ .-.,‘ .;i
Secretariat, Porvorim, Goa Secretariat, Porvorim, Goa Take note that nf ybu faxI to i
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: Clo Dcpmmmnl of sclenme, Techml gy and I-.mq-uumcr.l [G;m uf‘ Gua}
t 1" Noor; PL Deendayal qudlu'nf Bhavan, Pysidalik Nagar, Alto )
) " Porvorim Bmduz- Go;.—-lm 5"'I ]'-'hnnu, {0332}14115561

ReanGcztummlrLLHnmpp 20-2 Sz- r=-=~1 Dutcd wmzozn

: OF THE ENVIRONMENT (PROTECTION) ACT, 1986, READ WITH R’LILE dor THE
I R ENWRGNHENT {PKOTEETIQN} RULES 1986, - -

;t to as ‘the GCZMA’ in short) hus bcm cnnsutut:d hf.r ‘lhe Ministry of Enwranment s
Forests {M-:-EF}, Guvénmm ;}flndm pursuant tu th:.. directmn: af thie Hou'blc $uprcme
[}

SHOW CAUSE NDTIC ECUM STOP WDRI{ OIIDER, IS I$B{IE[I' T.:WDER SECTIE.IN i .

WHEREAS the Goi Ccrns[ul ng: Managcment Au!hnrnt;r (hemmaﬁm referred '

: Coutt of India to deni inter alia, with wmalicrn of the Costal Regulatick Zone (€RZ) "

re

Notilieation 201 1 :md unph.umnmuun c-f LheCRZ Hu[:i‘ c.ltmn

. 1 S sy
i My .'-. j_.

) WHEREAS, he Office. 01" :he Cma CcsasH zm Mmgcm,m Authority

(hereinafter referred a5 ‘thic GLE’MA m short) Imc! rctchmj a _complaint from i

Vishwanath Kamat Dessai wl:u:r,:m i has b:cn suhimhed R-.’!Jtsi'l iu:r._r Mehra (sunny) and
Sudesh Kumar Mehia [Biﬂn} hive t..nfmd uut lezal c:}n-atrucuun of he**lz sheck with bar,
lege! sand dunes cutting, illegal’ cun,,u-um:;-n af n.minm!, wiill and ser wage dischuige in seq,
Dlegal construction of Twy stotey I:.nh.l:rb fur commercial purpess in the propeny bearing
- Swvey no 269/3, of Village e w.s.ln M..ndrc-n Pernem, Goea, fEl;‘_"g;t'q.sr.rf(:pr O the
i cobrglaing) : :
: .

AND WHEREAS Ui rece:pt of r.hv: Cﬂmpiamt the G A carried ot a =i
Inspection, on ﬂﬁfil.l"’ﬂ.?ﬂ uLm.tﬁ:d lFm |¢pml Iq ims Autnn' 1}- {Emfo:qd _E‘o,s;a_,-
;fhareporr) : ' i P iy -.

T T 1 foed W

_ Member, the GCZMA tssued a Show ‘Couse notice. bemmg No GC?MNN;ILLF
o COMPL20-21/52/1041 dated 18/11/2020; 10 Rejesh, Kumar Mehea (sunny) and Sudesh
[ Kurnar Mehra (Bill) o - '

: AND \Wﬂ:R.EAS the Matu.-r wes p]aced for Fcrxunal H:arrnn Izefura the GCZ.MA

Authority in jts 235" Meeting keld op 25! I IfZﬂ"!] The Prn»ccedmg of the Meeting weic ag
E under, “Ld, Adv Amey Phadre Jor Rq.spbndc: i present’ mrq’ submittad rhat the uanﬁe is
wrangly served 11on: it md thar the pmperg’ Eumrina :.?tn'l‘cy ha zﬁpfj af FfHa&e
Mandram dries not b;fm:g i .Fum @m be!ona: ier Drie Mr Har.vfmmim Na :} and e
‘notice be irsued 1o .’nm e i e iy A % i

AND WH]:RE&E npon rc.r:clpt ol‘uac Cumph‘.mt .'md Ihﬂ.. n.pun frum the Expcu :
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o & AND WHEREAS, the Aythority in its 235" Mezing held on 26/] 12038 decided |

that, . The Authority decided 10 issye Step Work; Qrder. cum Shay Caisse Netjce to \.'1
Harichandra Naik and serye' he Same through the Village Ponchyar of Mandrer., The

A
b

o

malier is kepi o | @‘?@"fﬂ?{; :,:‘ri.:ai?.é}é_r_-’i s

———

AND WHEREAS, the Al Viiies, Rajsh Kuvar Mt (s and
Sudesh Kumar Mehra (Bilta) fijed hf;-r'epljrfla" thie- Show :L'_‘_ni.:s'e Notice. tating that the
| structure in qubstio;r is owned and possessed hﬁ’i_Shl.'i.__Hqﬁ_'-'hilpﬂm Vitha! Nuik und I:ya T
¥ . 5008, He-ﬁnihlu"-_sl'ami_ _'thn!;:llic.ﬁ;;lﬁl "lswmngly issued. 1o’ them. The alleged violators .
, have alsg ﬁnﬁﬂic-d the address: of Ihc DWm:r - {:E};:;;ﬁ,_igff Ul:lp_'l;'. _a,i_' the Reply dated
AU T o T T o

AND WEREAS, baseq on the upon reesipt of the Compluint and the report from
the Expert Member éﬂd’r@:pf:.r ﬁ!cd by. ﬂl;ﬁud_.ﬁq_ﬁ_uﬁ;ﬁﬂﬂ}csﬁ_l{mnm: Mc_.h_ra_{sunn;-.) and.

" Sudesh. Kumar Mebea' (Bift) the fallowing alfeged illggal construction resulting i
- blatant and. serious violation of {JF,,Z Notificuion _21}1_} is noticed. Tae details of (e

violutions are indicaled herp Euiqi?_:- o

Sr | Mune ofthe - Sirvey o J 'i?ﬁ':_'gﬁf(:cmsifnclinn _I_ Dist,r.ulic_u]
No Pany/alleged Village | e J | from HTL |

f violotor _J : N [ e |

L. | Shr Survey Mo/ {illegal corstriztion of beuch shack with | Wik NDZ |
{ Hm‘ichandra 26013 | har.-ill:[rnl]y cut the saud dues, |

I Vithal Nail Junes wady {liegal constniclion of retining wali and | '
[ Mandiem sewage discharpe iy B, i

r | Mepal  consrruction ol Twy .l.-z::ucyl '
) ; { Jbui!di_;-f__!t: conunercial pyrrose, |
_— ————e | WMlilding i _—n._._.._L___ e

"AND \'?}IER]?._ES. as per ths CR,Z Motification, EHI._!; il cntire belt of [0 mts,
from the High Tide Line (71 of riyer and 200mts.. from e HIL from the sea js
desipnated ag dﬁ"ﬂg ﬁtﬂt_lop_r'nt_r’}t.Z@pmeZ} nntj' hence ﬁd_cunsu-ﬁmioq.ﬁ_iwelmmem
whatsoever mgqrmimblcm !h_a:gﬁiq.'ﬁﬁii;__ e e o :

'.NCI'W THEREFORE, i, exercise “of ‘the p‘ui-'.«_:.'-rs' confmcdh_f section 5 of fye.
-.Eﬁvhm'r'nem {I-rutpg_iqn} Ad, tQa&.’-:fgd__’wi'm I.‘.ub-.fq‘ilg";_. @) (@) e Y 4 of the .
nghmmm (Protection) Riles, 1986, delepared 16 the: GGZMA.-_ the GCZMA herchy |

difectslynu to EEELM'WM inunedjng effecy _aﬁd_.'ﬁ']_-lmv CAUSE a5 1 why o ..
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not be issued to you, Further, m are dmcdcd o ensurc that no cml wwk of whatsmwr A

hndandnntumscrunadomatmdsm

FURTHER TAKE NDTE THAT :mu m rbqu:red to f' Ic ym;r rupl:,r o

alongwith * compliance - rcpnd and prhduce : cunsuucuon!rc:mstmcumﬂrcpmr
licence/approvals, if aniy, issved b}r the cmc:nmd Auﬂmnlu:s includmg GCZMA alnng
with approved plan, as also dmpm;‘s 1u alww du: ﬁlfz 15 the Dfﬁm qf the GCZM..-!L

having its Office at 1= Fiobr. Pi De:ﬁdayul Uﬁadh}rny Bhuvan Puﬁdnllk 'Nagu:, Altu.

Porvorim, Bardm Gmun -::rbefm! i /2020 s .'.. es)
hearin ! : 30

submit your rq:-ly ul-:tng with the re:[u:rcd :Incuuwnts. Ihl, GCZMA il anmu tn the
conclusion that yoy hn‘\re no Jumﬁcauun to nrr;.r -:m; itd nmwme& ns abmrc ;r.nled aud lhc

Authority shall preceed to issus final dircn:uons to :,rm.r in this mgun.l Wli}lﬂlil BILY l’un*h_?r :

notice which inter alin includes ¢ ordet of demr.-llﬂnn of struclores, d:s connection of waler /

power supply e, _ s e
i 1
(Dasharatty™M Redizr)

‘Member Scer relar} {CC¥M ‘!L)
Encl: As above o 03 1:' ;

Tao,
Pemem Goa
Copy to:

1. The Collector & Ilisln:t ‘ﬂuw:stmtc {‘ Hy t‘h}, Elﬂ' m.' -:lt‘ tlie Cup--:tc.r ("-[pl lh},
Caollectorate Bu:lding, Panaji-Goa.. fm mf‘unmlwu s:.nd nnr.c.sary w:non

2. The Dy.Collecior & sSpo of Pernem, Goa....... who is rcqmmd 1o enforce these

directions and mum that no work is numcd qut at mt i:-l]mr lhan in, ﬁcr.ordnn:c

e:r:g;ig;, rvorim Qﬂg Se:rﬂ-lrmt. l"unrurlm, Gna Ta]m num tlmi -i }uu f':ul !o

: pnee)
1y She Harichundra’ "'Jnf_hal Nalk, tesident of Hs..x.u: Ma. 10, Junas Woda, Wiatidren,

with fuw, | _' . _- e A A e

. L X "' L] .'-

3. The Senrﬂary. ‘Villng& P:m.hnfnt ol‘ Mundrcm. Mﬂﬁ-ﬂua,. e wha xs o

required to serve Me Notice and subimir ; raporf aj :er'm:e F‘urther fa 21 _,r"o: ce Ihe:e
directions end emure that no work i is mrrfed ot a: slre nfnd afm .nm-‘u‘s ac.fran

uuc.’er the Goa Pancﬁa}m Raj An‘ J'PN mm’ fo re.:pm: Hle :o.-.-lphance fo :.Fu-
GCZMJ ' - iy '

4, YISHWAI*'-*LTII IGEM&T II'?SSAI n.-vn.'.-m ul‘ Mnd.urnaj M,..rdmm

Frﬁwm
Goa 403327, e

o

%, Z
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Mnexure & Colly

14.01.2021

Fron:

MR. Javanr G, Naig,

R/G of C/o Flat No UGF-004,
Building ¢, Pinto Ville,
Socorra, Bardez-Gog 403521

To, ,
THE MEMBER SECRETARY,

Goa CoasTal Zong RTANAGEMENT AUTHORITY.

/B
CfoMember Secqatary @" - 9—*‘ \“ ‘\-843 2
Goa Coattal Zone Maragemznt Auttiplity
<fa Depestimert of Envirgrmeny & Clriraf Chanzee
Pundalile Nagar, Alto, Demgo Tower 4th Flogt N
Palio Pista Panjim Gaa - 46251

Pandit Din Dayal Upadhay Bhavan,

Pervurim, Bardez-Giog.

SuB.:  Complaint iIn cespect of tlegal slructure constructed iy

survey N0.269/3 of Village MPndrcm, Pernem-Goa.

Sir,

By the present complaint, i
Person namcly fa) Shyj Raje=h Ky

area of CRZ (ahoyt S0 nytrs, Irom the Bt
of Village Mandrem, The ga:
clcstroying/cuttin.g the sapg dunes

aforesaid-person have algg canstruct
and alse €onereting of flgar of r

Testaurant, may be also nyte that
the sewage discharge from the

in the area.  Further ihe

aforesajd structure, which

, is directly dischargcd inito
thershy Causing waper Pollutian.

is being
used for Commercin] Purpose the ey,
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i T SO [T

it is submitted that the aforesaid activities,

which are being carried
out in NDZ of the CRZ area are clearly

in contravention of the CRZ
Notification and therefore appropriate action under the said
notification js required to e immediately taken against the
violators,

In the above “OnsSpectus it i most humbly prayed that the afpregaid

structure are required (g be demiolished immcdialcly and furtlier
d the exemplary cost [op causing

CANYing out activilies in corunlele
cattravention of Clrg Notiicatjon.

Thanking youy
Youwrs faithfuljy,

<y

~

BR. Jayany G, Narc

-
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By the sresent complaint, the

t _ by
20.01.2021
Fromu:
MR. JAYANT G. Nawg,
R/0 of C/o Flat No.UGF-004,
Building €, Pinto Ville,
Secorro, Barilez-Gon 403521
To, s Ofa Membser Secretory @LP 0\0‘- \Jn-'u
THE MENBER SECRETARY’ Goa Coastal Zone Managementnu!hariw
e (.:OA§TM‘ ZOXE MANAGEMENT Au*ruom‘rvqo Beparteient of Environmant & Clinata Charge
Pandit Din Dayal Upadhay Bhavan, Dempa Tower dth ey
” 3 ¥ e . h
Pundalik Negar, alto, ~ Patto Hata Psnjin Go - 40300]
Porvurim, Bardez-Goa,

Sun.: r';cm;::dim in respect of illegal structure tonstruction carried
out in survey No.269/4, 269/5 & 269/6 of Villape Mandrem,

Pernem-Goa by one Mr., Vithal H Naik, r/o Junus wada,
Mandrem Goa,

Sir,

undersignesd brings ta your Kind
notice  about the construciion of idegal structures in survey
MNo. 260/, RETL5 & A6%/6 of Village l‘x’!:mdrcm, Fernem-Goa by one
Mr. Vithal M. Nask, r/o Junus wads, Mandrem Goa, The aferesaid
cunstruction {alls within NDZ area and is carried oy, without any
approval from yoyr good office. Further it is pertinent 1p note Lhat
the said construction is carried out in an area which is cjose
proximity of the turtle nesting zone,

T

In the above conspectus it is most humbly prayed 1hat\1he.,aforcsaid
streclure. are reguired to be demolished imraediately and ither

the violators shewlg be imposed the exemplary cose for ceusing

destruction of enviroament ky cairving out activities in complete
toniravention of CRZ Notification.

Thanking you.

Yourrs faithfully,

-

~

Mr. Javany G. Naik
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BEFORE THE GOA COASTAL ZONE MANAGEMENT
AUTHORITY, PANAJI GOA

Case No. /

IN THE MATTER:

MR. ViSHWANATH KAMAT DESAI oo COMPLAINANT

Versus

RagEsit Kunar MEHRA <+ RESPONDERT,

And

SHRI JAYANT NAIK o INTERVEROR

. !
APPLICATION FOR INTERVENTION

MAY IT PLEASE YOUR HOROUR

3

|
L. The spplicant herein has filed a complaint in respect ofl illegal
construction  carried o in survey No.268/3 of

r/illz'.gt:
Mandrem,

Pernem Gea, wherein it has been pointed but in
details as to how the respondent hercin have vialated
of CRZ Notification

NDZ area of mR7Z,

provisions
and constructed structures illegally fin the

2. Alter fling of the complaint,

the applicant wag given to
understand thary in Iespe

. |
=t of the very same struciure ﬂ}ld the

VErY same survey number thers is already a complaint filed by

one Mr. Vishwanath Kamat Desai, in respect of which thig
I

en cognizance and inhtiared

Use notice to the violamys,

Honle authority have already tak

the Proceedings by issuing show ca

- - |
3. The upplicant ,tutes th=t the applicant has also field complaj

against the illegality tomumitted by the Peg

"o Membze Satretary @L:J..; t2e2n
+Coastal Zore Management Autharity
Dzpartment of Envisonment & Qim,

700 Tower 4t flagt

pondent here

ite C'na'lée

b
io Flars Panjim Ge - 403001
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=),

the applicant wishes to assist this Hon'ble authority in arriving
at carrect factual position qua the illegal structure in question.

In the above ecircumstances the applicant most humbly
prayed that the application for intervention be allowed and
the applicant be permitted to appear in the proceedings in

order  to point put  the illegalities committed by the
Respondent. :

"‘"(0’3"“
Date: 20.02,2021 ki

e |

Place: Panaji-Goa ’ﬁn"h‘.n\’f:non
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A5G4 B

X & sunnysunrisel.. o

agoda com

sunny sunrise La de su Beach

E + resort mandrem goa

Make an online reservation

k
1 f

t

Thu, Sep g * Fri, Sep 10

T Room 2 Adutts O children

Check availability & prices

sunny sunrise La de su Beach
resort mandrem goa

See more
photos

1207 @@ -

&« sunnysunrise L. ) <2
Sep §-Sep 5
Read more

sunny sunrise La de su B
Beach resort mandrem

goa

Price far 1 night, 2 adults
Rs. 6,800

5 M mrndis aned ;ancdad tn haal

See your options

Theb Sz g [4:91 Qtv X?r“—’-“.S‘
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From, Rate: ~ 27/01/2021

-

Shri. Harisherandra Naik,
H.Ho. 10,

Junas Wado,

Mandrem, Pernem-Goaz.

To,

The Goa Coastal Zone Management Authority,
C/o. Cepartment of Science,

Technology and Environment (Govt. of Goa),
1% Floor, Pt. Deendayal Upadhyay Bhavan,
Pundalik Nagarg, Alte, Porverin,

Bardez-Goa.

Sub:- Reply to the Show Cause Notice Cum Stop Work Order
dated 02/12/2020 bearing Ref no. GCZMAR/ W/ILLE-

CQMEL/2020—21/52/1202.

Sir,

1. The Undersigned at the outset raises the following
pPreliminary ebjection ta the present  Show Cause
Notice under reply:

4. The Show Cauge Jotice 15  gerved npoen  the
undersigned is, ‘accompanied by inspection report

dated 06/11/2011 wharsin the underzigned was

neither informed nor any intimation was addressed

inter alia directing the undersigned to remain

Present for tha gaig site inspection in as such
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2.

the site inspection Ieport on the balsis of which
the present Show Cause Notice Cum St p Work Order

is issued is bad in law.

The briefs facts relevant for deciding theg present

Show Cause Motice Cum Stop Work Order are ﬂs under: -

It is stated that there exist 2 lan&ed property
krnown as “GHARBHAT bearing survey np. 268/3 of
village Mandrem, Pernem Goa (hereinafter referred
to as Said Preperty) wherein there alpays existed
thres stiructures belonging to the undersigned which
Were constructed almost wore than 4 Ho 5 decades
-and subseguently with the consent of the lantlords
the said structures were repaired ard renovatec
upon obtaining requisite permission ayd approvalsg
4% raquired by the pPrevailing laws in Eorce aL the
relevant poinc of time, hereinafte; raFerred to as

Said Structurag,

It is stared that said Structures havd bzen assed
for house tax by the village Panchayatl of Mandrem

and accordingly the Btructures have been tdesigndtad

I
with independent liouse numbapg namely j}l.No. 144/2,

444/3  and  444/4 and the undersigned and his

Predecessors havye diligently paid house tax to the

village Panchavat of Mandrem. f

Annexed her=to angd marked as Annébure - A is

the copy of house tax Lreceipt bearing 1o, 22 dated
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04/06/1986 issned by Gram Panchayat Mandrem,
Pernem, Goa for structures bearing H.No. 444/2,

444/3 and 444/4.

iii. It is stated that on account of the salty sea air
affected the existing structures which reguired
periodiecal repalr and/or renovation and/or
reconstruction as such the undersigned ohtained
permission  for repair from the Gram Panchayar
Mandrem, Pernem, Goa which was granted pursuvant to
its correspondence bearing reference no
VPI-I/HVN/Permission/B6—67/333 dated 04/06/1435.

Annexed heleto and marked as Annexure - B is
Lthe copy of Permission for Tepalrs correspondence
bearing reference npo. VPH/HVN/‘Permission,’sG——Ei'f/33'3
dated 04/07/1986 issued by Grem Panchayat Manares,

Pernem, Goa.

iv. 1t is pertinent to state that che Undezsigned in the
said permission to Fepair has sought for repair of
his existing stryuctures it survey no. 269/3 of
ville;ge MHandrem and hag sought  for repairs like
replacement of roof and existing walls of the
structures beazing house ne.t o 444/2,  444/3

and
444/4 .,

¥. The said permissiop 2lso  mandated that the

undersigred should neot ‘BXtent the plinth area and

accordingly tjhe undersigied had maintained his




145

existing plinth area of 30 mrs 12.50 mts widen
for the Structure bearing house no. 444/2 with
fegards to the Structures bearing #.ng. 444/3 and
444/1  the undersigned maintained the existing

Plinth area of 10 mtgs X 6 mts width.

vi. It is stated that the undersigned agein applied for
Permissions for feconstructions for the existing
Structures bearing ., No, 244/2, 444/3 apg 444/4 in
the =said property which was gr.'al"lt:ed by village
Panchayat ef Mandrem bPursuant to jig permission po.
9/90-91 bearing teference ne, '-.’P!-."ff'l-.E{/NOC.‘,’QUH‘H/f:Gu
dated 07/08/199g and the Said Proposced
reconstruction Lomprising of ground fl.ooz and firsy
flaoor wys reguired to pe in consondance wit), tha
plan annoxed to the Permissicon .

Annaxed hereto ang marked gs Anflexure - g is
the CoRyY of Permisuion no, 9/90-41 bearing
referenea no. VPM/PEH;‘NO{_:;’.Q{)-91/555 dated
07/00/1990 along witgh the plan issued by Gram

Fanchayat Mandrenm, Pernem, Goa.

wvii, It is Stated that the undersigned upan completion
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viii.

ix.,

Annexed heretoc and marked as Annexure - D iz
the copy of letter dated 12/12/1990 addrsssed to

Gram Panchayat Mandrem, Pernem, Goa.

It is stated that in the Showcause Notice cum Stop
wark Notice_it is alleged that illegal constructien
of two (2) storey building is constructed within wDzZ
is_lfl;e_n_i_e.-_c_]__in a8 much as the wundersigned has
requisiteé permissions for the gaig two (2) storey

building.

It is stated that the said two (2 sktorey building
is’ an e':.cisting structure prior to the appoint el
date of the CR2 Hotification and the said building
t.-.'as assessed for House Tax by the vVillage Fanchayat

of Mandrem and Was allotted flouse No. 44471, 1he

said two (2) storey building is situated in survey
no.2659/3(rart), 4, 5 and & (Part) of Village

Handrem Goa.

It is stated thaﬁ there always existed 2 ,residential
house in the Survey HNos. 269/3[?a.rl‘.), d, 5 and &
(Part) of Village Mandrem Goa for more than 4 to 5
decades and on account of the sanme been compriserl

of mud walls and required immediate reconstructicn

furthermore with the increaze in the number of

family members wherein the undersigned was one cf

the membLer of. » joint family there arosed a demand

for recenstruction of the existing house in the

Lo~
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®i .

said property and accordingly te accommedate all
the members of the jeint family tne undersigned in
the year 188s applied for permission tor repair of
the said housze bearing house no. 444/%1 to replace
the existing roof and the existing walls which wags
allowed by ths Village Panchayat of Mandrem vide
its rermission bearing reference no.
VPM/HVN/Permission/06-87/74 dated 26.05.1%0¢,
Annexed hereto and marked as Annexure - g is
the copy of Permission for repairs tcorrespondence
hearing reference no. VIM/HVN/ Permission/ g6 B7/74
dated 26.05.158¢ igsved by Gram fanchayat Mandremn,

Pernem, Goa.

It i3 stated that while Tepairing the said house Lle
same being of modg could not sustained the new roparf
therefore the undersigried applied for
feconatruction of the existing house retaining thn
existing plinth area. The Village Panchayat qf
Mandrem vide its Fermission bearing reference no.
vm-a/an/per/ucc/aﬁ—m/9«1 dated 16,10.195¢ Permitted
the reconstruction a5 per the plan approved by the
technical offiéer vide its letter dated 05.10.1986.
Annexed hereto ang marked a:z Annexure - P isg
the copy of Fermissaion for repairs correspondence
bearing reference no. VPM/HVN/Fnr/NOC/86~B7f94
dated 16.10.1986 along with the approved planp

issued by Gram Panchayat Mandrem, Pernen, Goa.
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xii. IL is stated that putsuant to the said permission
issued by the Village Panchayat of Mandrem the
undersigned had Teconstructed the existing
structure comprising of ground plus twe (2) Eloors

20 as to accommodate its family members of joint,

family.

xiii. It is stated that the undersigned perused the
contents of <the Complaint and the photographs
enclosed along with it and hereby denies each and
every allegation as false and baseless. The said
Complaint is filed oul, of its personal rivalry
known best to the Complainant and is motivated with
intention to extort illegal gratification from the
undersigned who being *he honest and law abiding

citizen never stooped to their such demands.

* 3. With regards tn Lhe allegation pertaining to the land
being a tenant land the same  is denied and iv iz
stated that the Structures of the undersigned were in

existence prior to 4 ko § decades,

It is dénied that-ti1ere is any ongoing construction in
the Said Property as alleged by the Complainant. It is
further stated that the chetographs enclosed to the
complaint do not depict the correct factual position

at location and therefore the same zre denied.




149

S

6.

[ e T

The undersigned denies that there is no alleged
illegal construction of breach shack and cutting of
sand dunes. It is also denisd that there is no
conatruction of retaining wall as alleged in the
complainant and alsoc stated in the Show cause notice

cum Step work Order under reply,

It is stated that the structures standing in the said
properties are constructed prier te 1991 which iz
evident from the documents enclesed with this reply
as such the question of any CRZ clearance for the
structures constructed prior to 1391 doesn’t arise
and there 15 no on going censtrustion as alleged by
the complainant and has stated in  the present

ShouwCause Notice and Stop Work Order under reply

Therefore In wiew of the above said reply and the
documents submitted 2long with the reply it is stated
that the structures existing in survey nos.269/3 are
constructed legally upoen aobtaining requisite
permissions prier to 1991 and as  such it is
graciously requested that the present ShowCause

Notice and Stop Work Order under reply be dropped.

Place: - Porvorim-Goa

Data: - 28/01/2021,

shri. Harisherandrs Nailk
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Ref No.

'- AM PANCHAYAT MANDRE
Tal. PERNEM - GOA 403 527

o)
TR - R, ° WSO - e

._OL/06/1586 -
VPM/HVN/permission/86-87 /3 3 5 Date :_Ob/06/13

PERMISSION FOR REPATRS

The Village Pan;:hnyat is hereby -granted a pormiésion to Shri.

Harichandra Vithal Haik, resident of Junaswada, Mandrem, to repair
his existing Structures bearing Fouse Noa, L44/2, 444/3 & Lhh/t in
the property bearing Survey ¥o. 26973, like replacement of Fool
and sxisting walls is vassed in the meeting by the Village Panchay,
yat Mandrem. an per the following conditione;

1)

2)

3)

4)

5)

&)

The present lenght of the Structure of House No.LLh/2 415 20

mtrs and width is 12.50 mtrs with which should not be exten-
ded, ’

The presenis leaghts of the Structures of the House Wos.L4yL/3 &
Lin/4 are 10 nirs snd the widh he are 5.00 ntrs which shouvid
ot be extendsd,

The repalrs should be vithin the plinth level without
chetngj.ng\ the original structures,

RRT : ' b
If any objectien comes from the landleord owner tne Paucha}a\t
is not respansible for that,
s o~ -
The permission shall bs valid for six months from the date
of igsue of thip perml acion.

This vermissian carries the szal of ths V:Lllag_e Panchayat
Mandrem.

,/“E/’

o .

//)J

/becretaxv farpanch
&m‘“f:t gk - '}_3 Btriearh

v, B . YERg3 Ponchsyer Montban
oo @5 LN Pocron Gor:
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AGE PANCHAYAT MANDREM

Taluka - Pernem - Goa.

Ref. No. VPH/PER/NOC/90-91/ s e Date :- 07/09/ 1950

Read :- ) Goa Government grant of loan for houses under the
paying guest scheme and small hotel establislunent, Rules
i978.

2} Notification No. 1/15/(10)/84-LAND dated 19th Nov. 1985
issued by the under Secrelary (I' and A) Secretariat Panaj

PERMISSION NO. : _)/ fr0-9,

This is to certify that this Panchayat has No Objection fur

. Re-Construction of Existing structure bearng House Nae 34442, L4 /3 LL,
of _Harichandra Vithal Haik sitnated at Junaswada, Handrenm
U;i:“'v, n the property known as_cpagapar __ under

¥+ Survey Nu._265____ Sub Dwision__%  Mandrem, Pernem, - Goa.
w o . .

oot 1L I5 Subject to conditions that -

Tod '

¥

1). npconctructiors should be within tha Plinth level without
extcndfng axisting plinth arei ag per the plan ipnexcd.
2) Labour quaters conprising vo@ ground {loor aznd '?'.-J’.rst

Tloor as per the plan annexed.
3) - Traditional Access should be maintained,
L) Thera 1a Access road to the party concernsd,

S) The vpermission s]ml} be valid untiil construction
wvork i1s completed,

6) Tas complation of reconstr 0 ti mhould be informed to
this GF 1"8/»&_/11“ purpdie oﬂ@e ' ’}qcation.
2 .

’!/f\l 4 '-":’"# :.'f

NP ' "( “

Secretary V. P. Mandrem = &0 Sarpanch V. P\ Mandre
Seeretars TSR B Sarpeney

V. PMandn; Vittegra Panchiaya Man;::m}

Pernem-Gas,, : Femem @og -
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From:- Shri, Harichandra Vithal Hailk,
R/0 Junaswada, Mandrem,
Pernem, Coas.
bDated:- 12/12/1990.

To,

The Sarpanch,
Village Panchayat
Mandrem, Pernem Goa,

that reconstruction in Survey
of Mandrem Village dis comoleted.

Sir/Madam,

Kind note that the reconstruction work of the undarsigned

has been completed of 1ts existing structures. The same ig
within the plinth arez and as par the approved plan and asg per
the Panchayat Permission No.@/20-91 bearing ref Woj-----

VPMN/POR/NOC/ 30-91,/,585 datad 07/06/1990,

Thiz labler is in compliance wilh condition Ho, 4 af
the ‘above «ald Permivsion Mo.7/90-91,

Thanking you,

. Yours faithfully, "
R T g -
. / ‘?&c arf . caﬁ — i !
_--‘“"’--—.——‘—— ; 1 ‘
afiefi11 i §
. ( HARICI NAIK )
Serpench

VRage Panchay> Mundrgm
Pemam  Goa. %
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760

(TYPED COPY)

VILLAGE PANCHAYAT MANDREM
TALUKA - PERNEM - GOA

RefNo. VPM/HVN/Permission/86-87/74 Date: 26/05/1986

PERMISSION FOR REPAIRS

The Village Panchayat is hereby granted a permission to Shri. Harichandra Vitthal
Nath, residing at Junaswada, Mandrem, to repair his existing House bearing House No.
444/1 like replacement of Roof and existing walls is passed in the mecting by the

Village Panchayat as per the following conditions.

1. The present Length of the House is 20 Mtrs and the Width is 10 Mitrs., which
should not be extended.

)

The repairs should be within the Plinth level without changing the original

structure.

3. If any objection has come from the Landlord Owner, the Panchayat is not

responsible for that.

4. The permission shall be valid for six months from the date of issue of this

permission.

5. This permission carried the seal of this Village Panchayat, Mandrem.,

‘Secretary Sarpanch
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in the property known ys  CGha 'EHE_BETE'.] Kungo -

Survey No._—&fiﬁ'_____Sub Di

Ref. No. VPM/pER/Noc/%-W/ Q4

Taluka - Pernem; - Goa,

— _-—-—._—\.._.__-_-_—-—\__.._
—_— _\_.______,_._._,_._.-\_\___..____ =

Daie :- 16/10/1986

1) Goa Government grant of loan for houses under the

paying guest scheme and stnall
1978,

hotel] establishment, Rules

2)  Notification No, /15/10)/84-1 AWT) dated 19th Nov. 1985
issued by the under Secretary (IF and A) Secretariat Panaji

PERMISST ON

This is to certify (hat this Panchayat has Ny Objection for

_ahu,uanichanam_muial_ﬂaik_ situated at

based on the foltowing condilions,

1)

2)
3)
4)

Reconstructions Should be i-.'i-‘thin The o
e&rten‘dlu{v the existing 114nth area apg

'TAEzé_.-?x'_ac-' i5-Access roagd to, the DALY congay

Re-Construction of Existing Residential Hoyge bearing Houge No—_444/1

under

Vviston _3,4;5,6 Mandrem, Pernem - Goa,

li:hh'_ level withaut
per the plan Apnexed

¥ide letter detaea 08/1d/ 14

T?ié-_-'peﬁnission shel} 'c;'e_ 1'v.|ien":;f.,'i.ﬂl.."1.i‘i1.ti]:- the con_hfm_xéxtiou work. is

completed,

Secretary Pehvitedren

To

bl

Qe
W Swcreiqry -
’ Y. P.Mandre

Shri, Harichandra Vithal Naiy

“H. Mo, 14471, Junaswada, Mandren,

Parnem-Goﬂ.

E.’uj;énch

S‘Hfﬁﬁﬁ?ﬂcxy ﬁsﬁfggr Tem

o




158 ANNescyre (. Colly

Dala: 2414 62022
From:

] C\\/qn’t G- Nak

/o Rt Ha- oo g

Buildieny. ¢,

Pioke ville - Paevaryve. Qoaa,

3187 546qg

Fa]

)
‘T s.c(_t"t&cuy/ Pio
Yil) &;‘e ?qnd«\ayod ™ cmc‘hﬂo

Ve - q.

Suryeet: Abbl catrarn wodes, Ris

T
|(-|’Lt. Wodersiguad weuld ik, 15 PPy For W Follewing mbvmalnn
iale " UL Sy e et sl sl o
i House 4ox Re_&s.l,e_,_ Ko

B} Permicst om dald l:hol

155 ved h7 Pan Ql\ﬂy‘&t
Leqle

E F'er ™SS ion

- A&4]n, haaln ),

: . v‘r’mlPen./ Nocja ¢ fay
UTUerNo,26q| % 2eale, agaic g g |
Ll S SN L}‘-';A»/] ..L"-Dr-j‘ wos iy J-\-Hhmre..t} -P\C\r; |

":‘"‘/"‘0‘9' daled o4 0q)1qq¢ oearing do Rl g -
8/1996-a)) 508 ., H-

J T {t Nb. A,

m » S-Ll'r‘l_{y NO ._{61 % a...L}bl\..’ cot i Plav 4‘&‘4‘?“! 4'4'4'\5 004444—\%
YAy

NP ayna 0T Rl dabid 2elo5)198.6, beaning

'\‘/Pﬁfm\&:\onlgg g'-'!
i ST Lor WoNe . ale P
@f‘?u hean for Repait datid c:‘H%)lq@& l;mqf‘_drhn r Dl
Y Pm/“””]f’crﬂ‘l\&s!c\')/‘ia ” L{ e,
+

=E-8F a1 v
@ Cerky Acals 2 , > Bry Na, hH4
e alogyg 1Py

mc\i*Nr)]
Prin c{ur.'.j-

befong. At ons 1o

s & T ™ ead |

~7E Noues -ruh“nlq“ﬂ
Recelved

V. P. Mandrem Goa é‘i o
Date:24 ls¢ 1202, O’R\bg\w"’



159

VILLAGE PANCHAYAT MANDREM

Mandrem Periiem Goa
Ph. No. (0832)2247222 Emaoil 1D:

Ref. No. VP/MANI/PER/RTI/2022-2023/ 043 Date: 29./06/2022

To,

Mr. Jayanl G, Nuik,

R/0. Flal No. 004 Buiiding-C,
Pinto Ville, Porvorim Goa.

Sub: - Submission ol information under RTI Act 2005.
Sir,

With refer o your application dated 24 /00672022, whicli 1s in wardeo .
this olflice vide no. 1346 under RTI act 2005, Submitting here with infurmziic
asked by you with respect Lo point no. 1 to 6 is as under:-

1) With respect 1o point no. 1: H.No. 444/1, 444/2, 444/3 & 444 /4 is not
register in V.P. record.

2) With regards to puint no. 20 As pur consuuction hicense rogiste: ponniiss
dtd. 16/ 10/ 1986 bearing reference no. VPM/PER/NOC/  66-87 91 s
issued by this panchayat.

3) With respect Lo point no. 3: As per construction license register permission
no. 9/90-91 dated 07/09/1990 bearing Rel No. VPM/PER/NOC/ 199
{U91 /585 for hiouse no. 44472, 444/2, & 444 /4 in Sy No, 20¢ :
issucd by this Panchayat.

4) With respect to point no. 4: As per the construction license register. ‘i
permission  for repair  dated  26/05/1986  bearing  Rel
VPN/ VN /Permission/86-87 /74 lor House No. 441/1 15 not issuca L
this Panchayalt.

5) With respect to point no. 50 As per construction licensc rvegister .l
permission for repair  daled 04/06/1986 bearing Rel N
VPM/HVN/Permission/86-87/333 lor House No, 444 /2, 444 /3, 444 /4 1
not issued by this Panchayat.

6) With respect to point No. 6: No record available of certificate .
06/04 /1991 bearing Ref No. VPM/CERT/91-92/ 146,

This is for your kind information.

Youurs faithiully

et

Secrctany/ PO
VP Mandram
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